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Mr .M.Chaflda, learned counsel for 

ppliCaflt 18 present* issue notice 

the respondents. 	 I 
post on 10.4.2006. .- 

Vie e.Ch airmar- 

post on 16.592006. 



I 

Atokc'& 	/&I 

'Qv  

06  

$e,iJA-o p sei" 

b 

24.O5.2OO Two weeks time i* grand to 
the respondents to file reply state.. 
ment, if any, it appears that notice 
has already been served to the Respo.-
ndent N, 1. None present nor repres-
ented. It Is a vary sorry state of 
affairs. 	 - 	 - 
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12.0,200 	Mr. M.U, Ahued, learned Addl. 
CoGeSeCe for the respondents sukxnitted 
that repay affidavit has been flied 
by the aesponderit N0, j alongwith 
the speaking order in compliance of 
the order of this Trjbi.inal. zzaiug 
The Respondent No. 2 has also Ltled 
reply affidavit stating that he has 
already retired 1  which shall be kept 
on reord, if otherwise .in order, Lear 
ned ootrnsel for the applicant is 
directed to take instructions as to 
a compliance of the order, 

Post on 30.0,20O ,__  

Vjc&.Chajman 
sub 

-1 rs 0 6.  

9—-&b 

jh'c-wY ttn' 

&M 	-Acbl'b a2'4r.-J. 



V 

a 

mb 

4 

4 

'p 

c,P. /2006. 

30,06,2306 	Mr. M.U. Ahned, learned Addl. 

C.G.S.C* for the respondents suUnitted 

that order of this Tribunal has been 

ccmplied with vide order dated 31.0l.200 

(Anncure I). Mr S. Nath learned 

counsel-for the applicant surnitted that, 

that is not in full compliance of the 

order of the ribunal. Considering the 

fact that there is substantial compliance 

I am of the view that the contnpt petiti 

on does not stand in its legs. Therefore, 
the C.P.*  stands disposed of. However, 

the applicant is at lLberty to approach 

the appropriate forum, if he desires. 
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